
IN THE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 44 of 2022

EXECUTION APPLICATION 24 OF 2023

IN THE MATTER OF:

SAKET GIRLS PG COLLEGE

Through its Authorized Representative
Arvind Srivatsava, Trustee
Saket Girls PG College, Gaighat Road,
Dahilamau, Pratapgarh, Uttar Pradesh                                                      ......Applicant

- VERSUS -

The Executive Officer

Nagar Palika Parishad,

Bella Pratapgarh, Uttar Pradesh

230001                                                                                                  .…Respondent

INDEX

S.NO PARTICULARS PAGE NO.

1. ACTION TAKEN PLAN WITH AFFIDAVIT ON 
BEHALF OF EXECUTIVE OFFICER, NAGAR 
PALIKA PARISHAD

2 A  true copy of the daily pumping of water from the low 
line area is attached here as Annexure 1.

3 A true copy of the sanitation inspector has provided an 
on-site photograph of the drainage work, which is 
attached here as ANNEXURE 2. 

4 A true copy of the letter by NPP to UPPCB is annexed 
here as ANNEXURE 3.

267

1-9

10

11

12



5 A copy of the order passed by the Hon'ble High Court 
Division Bench, Lucknow, concerning the payment of 
dues to 12 employees, is attached here as ANNEXURE 4.

6 A copy of the verification, and an on-site photograph of 
the ongoing work, tagged with the government order, is 
attached as Annexure 5.

THROUGH

PRIYANKA SWAMI
ADVOCATE

Counsel for EO, NAGAR PALIKA PARISHAD, BELLA PRATAPGARH
F- 13, Ground Floor, Jangpura Extension,

New Delhi- 110014

Date:  23 .06.2024

268

13 - 32

33 - 34



IN THE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 44 of 2022

EXECUTION APPLICATION 24 OF 2023

IN THE MATTER OF:

SAKET GIRLS PG COLLEGE
Through its Authorized Representative
Arvind Srivatsava, Trustee
Saket Girls PG College, Gaighat Road,
Dahilamau, Pratapgarh, Uttar Pradesh                                                      ......Applicant

- VERSUS -

The Executive Officer

Nagar Palika Parishad,

Bella Pratapgarh, Uttar Pradesh

230001                                                                                                  .…Respondent

ACTION TAKEN PLAN WITH AFFIDAVIT ON BEHALF OF EXECUTIVE 
OFFICER, NAGAR PALIKA PARISHAD

I,  SH. RAM ACHAL KUREEL, s/o SH.MOHAN LAL KUREEL, aged about 

50 years, posted as EXECUTIVE OFFICER, of Govt. of Uttar Pradesh, do 

hereby solemnly affirm and state an oath as under.

1. In compliance with the order dated 10.04.2024, an affidavit has been 

filed before this Hon’ble National Green Tribunal as directed in the 

order -
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“12. Counsel for the State has submitted that District Magistrate has sent the 

communication to Principal Secretary Urban Development on 08.04.2024 and 

he candidly admits that till now no communication is sent to the Election 

Commission. Hence, we find that in the report of Executive Officer, Nagar 

Palika Parishad, Pratapgarh statement that “we have diligently pursued the 

necessary approvals by sending a letter through the District Magistrate to the 

Election Commission, seeking sanction to open the tender prior to the 

elections. ” is incorrect. 

13. In the latest action taken report filed on 09.04.2024, prayer is to grant of 

three months time to complete the work by 15.08.2024. 

14. Learned Counsel for Executive Officer, Nagar Palika Parishad has 

submitted that work will be completed by that time. 

15. Let fresh action taken report be field by Learned Counsel for Executive 

Officer, Nagar Palika Parishad atleast one week before the next date of 

hearing disclosing the further action taken as also the manner in which 

sewage water will be treated after construction of drain. 

16. List on 01.07.2024”

1. That the Nagar Palika Parishad is not responsible for the delay; rather, the 

delay has been due to circumstantial factors. Therefore, there is a need for 

additional time to address this issue. The problem of waterlogging has been 

resolved promptly by constructing the required drain. Currently, the problem 

of waterlogging around the premises is being managed regularly using a 

sewer suction machine, for the daily pumping of wastewater in compliance 

with orders passed by the NGT. The water is collected from the school 

premises and the low line area is transported to the STPs for treatment. A  
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resource available to the Nagar Palika Parishad, Bela, Pratapgarh. A  true 

copy of the daily pumping of water from the low line area is attached here as 

Annexure 1.

2. That regarding the waterlogging observed around the college premises 

during the inspection by authorized officials from Rae Bareli on 25-5-2024, 

it is important to note that this day was a public holiday due to the Lok 

Sabha general elections in Pratapgarh district. All government officials and 

employees were assigned to election duties, and traffic was completely 

banned on that date, therefore no movement of drainage was possible. As 

such, the report by the Pollution Control Board officials indicating no action 

was taken to address the waterlogging appears to be inconsistent. The 

sanitation inspector of the NPP stated in his letter dated 07-6-2024 that water 

drainage is being carried out daily using a sewer suction machine. During 

the inspection by the Pollution Control Board, no municipal employee or 

officer was informed either by telephone or in person. Consequently, the 

Pollution Control Board's report is misleading and false, as it was submitted 

without an on-site inspection, which is detrimental to the economic interests 

of the Nagar Palika Parishad. In support of his statement, the sanitation 

inspector has provided an on-site photograph of the drainage work, which is 

attached here as ANNEXURE 2. 

3. That in view of the circumstances, the environmental compensation which is 

imposed by the State Board from 15-6-2022 to 30-10-2023 (for a total of 17 

months) at the rate of Rs. 5.00 lakh per drain per month amounts to Rs. 

85,00,000/- (Rupees eighty-five lakh). Additionally, from 01-11-2023 to 

25-5-2024 (for a total of 07 months), it amounts to Rs. 35,00,000/- (Rupees 

thirty-five lakh) at the rate of Rs. 5.00 lakh per drain per month. It is not 

feasible for the municipality to deposit these amounts totalling Rs. 
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1,20,00,000/- (Rupees one crore twenty lakhs). Therefore, you are requested 

as per section 15 of the NGT act, to levy the environmental compensation, 

when there is no restoration of the environment. As per section 15 of the 

NGT act, we are restituting the environment to its full restoration, and for 

the past violation, it is requested to reconsider the amounts of Rs. 

85,00,000/- (Rupees eighty-five lakh) and Rs. 35,00,000/- (Rupees 

thirty-five lakh) on the Municipal Council Belha-Pratapgarh, which is levied 

as environment compensation. The letter is still under consideration by the 

member secretary, UPPCB. A true copy of the letter by NPP to UPPCB is 

annexed here as ANNEXURE 3.

4. That the financial resources of the NPP Belha-Pratapgarh are extremely 

limited, resulting in outstanding retirement dues of approximately Rs. 

4,50,00,000/- (Rupees four crores fifty lakhs) to retired employees. Due to 

these constraints, it has been challenging to disburse the dues to these 

employees. Retired employees are submitting daily applications to higher 

officials, requesting payment of their outstanding dues. Additionally, some 

retired employees have appealed to the Hon'ble High Court for the payment 

of their post-retirement dues. In response, the Hon'ble Court has issued 

instructions to pay the outstanding dues, and the process of payment is 

currently underway. 

5. That in compliance of the order passed by the Hon’ble High Court, the 

Principal Secretary of the Urban Development Section-6, Uttar Pradesh 

Government, has issued directions, as per letter No. 1783/Bhi-6-2023 dated 

October 19, 2023, indicating that the payment of retirement dues to retired 

employees of the Centralized Service of Local Bodies should be prioritized 

as per the High Court Order. A copy of the order passed by the Hon'ble High 
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Court Division Bench, Lucknow, concerning the payment of dues to 12 

employees, is attached here as ANNEXURE 4.

6. That it would be appropriate to carry out the construction of the drain in 

question as per Government Order No. 

363/2024/Ni-5-2024/001-com.no-1798624 dated March 14, 2024, which is 

part of the sewerage and drainage scheme of the state sector for the financial 

year 2023-24. An amount of Rs. 4.99 lakhs has been approved for the 

construction of the mentioned drain from the allocated funds. Tenders for the 

construction were invited from March 15, 2024, to April 19, 2024. However, 

it was informed before that due to the Model Code of Conduct coming into 

effect in view of the Lok Sabha General Elections-2024, the tenders 

scheduled to be opened on April 19, 2024, will not be able to take place.

7. That it is known that, by letter no. 2249/LBC-2024 dated April 08, 2024, 

from the office of the District Magistrate Pratapgarh, permission was sought 

from the Honorable State Election Commission, Uttar Pradesh, to open the 

tender. In sequence, the Chief Electoral Officer of Uttar Pradesh, Lucknow, 

via letter no. 431/I.E.O./Letter/TERI/U.A.-111/U.P./2024 (Ref)/17523 dated 

____, and the government's letter no. 1387/Mau-7-2024 comp-1803860 

Nagar Vikas-7 Lucknow dated May 13, 2024, emphasized the importance of 

addressing waterlogging and drainage issues. These letters highlighted the 

necessity of opening the tender and issuing a work order, but unfortunately, 

there was no response or approval from the election commission. Therefore 

we had to wait till the elections were over. 

8. That the Approval for the construction has been granted with the stipulation 

that no mention of the project shall be made to obtain political advantage in 

any manner. In compliance with this condition, the technical bid was opened 

on 21-5-2024. However, due to the sudden demise of the Honorable 
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Chairman of NPP Pratapgarh on 22-5-2024, the financial bid could not be 

opened.

9. That in the Following the Principal Secretary of Uttar Pradesh Government, 

Urban Development Section-6, Lucknow's letter no. 841/nine-6-2024 dated 

June 07, 2024, the District Magistrate, Pratapgarh, has been authorized to 

discharge the official responsibilities and functions of the Chairman, 

including opening financial bids and forming a work contract with the 

lowest bidder. Consequently, work has commenced at the site. For 

verification, an on-site photograph of the ongoing work, tagged with the 

government order, is attached as Annexure 5. 

10. Further, it is most respectfully submitted that considering the 

above-mentioned circumstances The NPP, Bela Pratapgarh must be given an 

opportunity to complete the ongoing projects and protect the environment 

issues within its jurisdiction and shall file its compliance before the next date 

of hearing after 15th August, the work will be completed.
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PRAYER

It is, therefore, most respectfully prayed that this Hon’ble Tribunal may graciously 

be pleased to:

i. To grant us time till 15th August to complete the ongoing construction of the 

drain.

ii. Pass any such other order as may deem fit

THROUGH

PRIYANKA SWAMI
Advocate

Counsel for EO, NAGAR PALIKA PARISHAD, BELLA PRATAPGARH
                                                              F- 13, Ground Floor, Jangpura Extension,
Date:  23.06.2024                                                                       New Delhi- 110014
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